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MR SPEAKER: Will you please sit 
down? This is not the way of introducing 
the suhject. 

SHRI S. KUNDU (Balasore): Aboul 
30,000 workers of the railways have come 
and there is a big demonstration in Delhi. 
Tbey wan I !It! interim wage relief and a 
need-hased wage. (Interruption) 

SHRI K. LAKKAPPA (Tum Kur) : 
Tbey bave submilled a memorandum. Let 
the Railway Minister make a statement. 
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MR SPEAKER: Order, order. (Inter· 
rup/ion) Nothing will go on record when 
anything is spoken wbile I am On my legs. 
What is this? (/nUrruption) Will you 
~I  dpwn or not ? 

Now, so far as the demand for tbe 
discussing of some subjects is concerned, 
we are bolding a meeting of tbe Business 
Advisory Committee in the eveninl, and 
we would put it tbere. 

As far as tbe Adjournment Motions 
arc concerned, tbere are about 16 or 17 of 
them. I bave held over tbe consideration 
of them in v iew of tile no- confidence mo-
tior. that is pub down as item 21A. Unless 
there is some decision about tbat, I cannot 
consider tbe Adjournment Motions, but 
before tbat, I am golng to put tbe formal 
business before the house and then take 
up the item at 21A later on. 

12.39 hrs. 

PAPERS LAID ON THE TABLE 

DBtHI UNIVIlRSITY AMENDMENT 
ORDINANCE. 1970 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH) : I beg to lay on the Table a 
copy of the Delhi Univorsity (Amendment) 
Ordinance, 1970 (No. 4 of 1970) (Hindi 
and EDglish Versions) promulgated hy the 
President on Ihe 20th J"ne. 1970, under 
provisions of article 123 (2) (a) of the 
Constitution. [Placed in Library. 
See No. LT-3657/70) 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. 
R. V. RAO) : lbeg to layon the Table 
a statement (Hindi and Enllish versions) 
explaining the circumstances which nece-
~  promulgation of the Delhi Univer-

sity (Amendment) Ordinance, 1970. 
[Placed in Library. See No. LT-
3658/70) 

NOTIFICATION UNDER RIlQUISITI8NING 
AND ACQUISITION OF IMMOVABLE PRO. 

PERTY ACT, ANNUAL REPoRT ETC 
OF HINDUSTAN HOUSING FAC. 

ToRY LTD., NEW DELHI AND 
ANNUAl. ACCOUNTS All MS. 

NEW DEI.HI 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
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PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH) : 1 beg to lay on 
the Table. 

(I) A copy of Notification No. S. O. 
1928 (Hindi and English version_) 
published in Gazette of India 
dated the 30th May, 1970, under 
section (2) of section 17 of the 
Requisitioning and Acquisition 
of immovable Property Act, 1952. 
[Placed in Libra,,'.' See No. 
LT-3659/701 . 

(2) A copy of each of the follow ing 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 195'6:-

(i) Review by the Government 
on the working of the Hind-
ustan Housing Factory Limi-
ted, New Delhi. for' the 
year 1968-69. 

(ii) Annual Report of the Hind-
ustan Housing Fectory Limi-
ted, New Delhi, for the 
year 1968-69 .alqng witb the 
Audited Accounts and the 
comments of t"", Comptro-
ller and Auditor Gener,,1 
thereon. [Placed ill 
Library. Sec No. LT--
3660/70] 

(iii) A copy of the Annual Acc-
ounlS of the All India lns-
tilute of Med iClll Sciences, 
New Delhi, for the year 
1968-69, together with the 
Audit Report thereon under 
sub-section (4) of section 
18 of the AI1 India Institute 
of Medical Sciences Act, 
1956. [Placed in Li-
brarv. See No.' LT-
~  

12.40 bra. 

RE. BUSINESS OF THE 
HOUSE-Contd. 

SHRI NATH PAl (Rajapur): You 
asked Mr. Dwivedy to resume his seat and 
he obeyed your instruction. At that 
time YOu remarked that as soon as the 
calling attention is over, you would 
a\1ow him to make his submission. Mr. 
Dwivedy was in possession of the floor. 
J do not like to be engaged in this kind 
of dialogue, but what is the sanctity of 
your assurance ? 

MR. SPEAKER: May I explain it 
again? The Maharaja came to me this 
morning. (f nterruptions). 

AN HON. MEMBER: Whicb Maba-
raja? 

SHRI BAL RAJ MADHOK (South 
Delhi) : There is no Maharaja here. We 
are all hon. members. We bave only one 
Maharani in this House. (Tnterl'llp-
liolls). 

MR. SPEAKER : I am sorry. The 
hon. memher came to me this morning. 
Normally J address him like that. There 
is nothing wrong if I address him by his 
litle. lie came to me this morning and 
I explained everything to him. When Mr. 
DwivedrBot uP. I told him that oalling 
.atlention motion is ~  as No. 2 and 
anything he wants to ob'erve will be put 
after item No.2. But after itbm No. 
2, I have explained that there are ad-
journme.lt motions pendins, but before 
that, we have to take up this no confidence 
motion. What is wrong about it ? 

SHRI NATH PAl: Once you admit 
Mr. Limaye's no confidence motion, what 
happens to tile adjournment motions? 
What exactly is your ruling ? 

'" R" ~~  ~  
I ~ ~ ~ ~~  
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